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MU. SPEAKER: Du you think that after 
the Speaker says that he Bhould discontinue, 
if he continues, what he says should go on 
record?

SHRI PILOO MODY : You can ask the 
member to leave. You have all the poweis. 
You can shut down Parliament You can 
reopen Parliament. You can stop people. 
But 1 do not think you should tamper with 
the record.

SHRI JYOTIRMOY BOSU: I refei to 
rule ‘350.

MR. SPEAKER : What are you doing ? 
These are the accepted rules.

SHRI JYOTIRMOY BOSU : Where are 
your powers?

“The Speaker, after having called 
the attention of the House to the conduct 
of a member who peihfsts in irrelevance 
or in tedious repetition either of his own 
arguments or of the arguments used by 
other members in debate, may direct him 
to discontinue his speech’*.

Where is your power to expunge what he 
has already said ?

MR. SPEAKER: If any member who is 
not called or who is asked to discontinue, 
goes on speaking, it does not go on record.

SHRI SHYAMNANDAN MISHRA: 
Where is it mentioned ?

MR. SPEAKER: Seeing how they behave 
sometimes, if I say that he should discontinue 
and still he goes on saying what he likes, there 
is no power in the hands of the Chaii ?

Now Gall attention motion.

SHRI SHYAMNANDAN MISHRA: rose—

MR. SPEAKER : I am sorry. I expected 
a much better understanding from him.

SHRI SHYAMNANDAN MISHRA: My 
submission is this. Your power to ask a mem
ber to discontinue is not synonymous with 
your power to expunge the proceedings.

MR. SPEAKER: Only the observation of 
the member who speaks with my permission 
wiij go on record. A member should speak 
with the permission of the Speaker. I tell 
you this finally.

SHRI PILOO MODY; I am now seeking 
your permission.

MR. SPEAKER: You are holding the 
House to ransom.

SHRI HARI K1SHORE SINGH (Pupri): 
I fully appreciate the concern of Mr. Jyotir- 
moy Bosu and Mr. Kachwai.

MR. SPEAKER : You have no permission 
to speak. (Interruption) I am sorry I do not 
allow anybody. I am moving on to the next 
item.
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CALLING AT PEN TION TO MATTER OF 
URGENT PUBLIC IMPORTANCE

RjfPOHTEO Burning Alivf of Ten Harijans 
w Maohhariya Vxllaok op Moradabad 

Disraicrr in U. P.

SHRI HARI SINGH (Khurja) : I call 
the attention of the Minister of Home Affairs 
to the fuliowing matter of urgent public impor* 
tanee and request that he may make a state* 
ment thereon :

‘Reported recent incident of burning 
alive of ten Harijan women and children 
in Machhariya village of Moradabad 
District in U. P.*
SHRI NAWAL KISHORE SHARMA 

(Dausa): Sir, before the Minister makes his 
statement, may I submit that the statement 
is not complete. The Government says that 
they are collecting the information. My 
submission is (tat the statement may be defer- 
red to a future date.



MR. SPEAKER : Let me listen to the 
statement by the Minister fust.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior) : What he said cannot form part 
of the record.

MR. SPEAKER : He said it was a point 
of order. So, I allowed.

SHRI ATAL BIHARI VAJPAYEE : No,
Sir.
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PbRSONNEL 
(SHRI RAM NIWAS MIRDIIA): Sir, Govern
ment have seen pms reports icgarding this 
matter. Inquiries weie made from the Govern* 
ment of Uttar Pradesh. The State Govern
ment have no information so far of any such 
occurrence. They art- making further inquiries 
in this, regard. A statement will be laid on 
the Tabic of the House on receipt of a report 
from the State Government.
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MR. SPEAKER : Those who have given 
the names on the call attention motion, please 
give them a chance. I think (his should be 
postponed to,

SHRI B. P. MAURYA t To Monday.

MR. SPEAKER : Monday or Tuesday, 
after tbe information comes. If the infor
mation comes earlier, I shall 6x it up earlier, 
but not before that.
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